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Heard. Applicant in person* 

he,is not able to statespreCiSelY as 

what is his grievance1 It appears that 

he is not being given promotion despite 
dV that he has become eligible 

and also as some other persons similar 

to him haLalreadY been promoted. Hence 

i2sx3t issue notice to the respondents to 

show cause as to why the application be 

not admitted and a*y- interim relief as 

may be called for may not be granted. 

eturnable on 10-1-96. 

Methber 	
VjceChairman 

\ 

(D 
\\ 

/ 	..•..•••••• •..•...•••I 
I.. •4•S .• • 

ii .. 	. . I . • • .5 I • • • •S• 0  0 0• • . ..SI•S. 

(coritd.tO pe No.2) 

V 



c) 	 Page No. 	
( I 

OA/rA/cP/P/IvP No 	19 o.A11243/95 	
.. I .1 II I I. • •iII •SI • I • • •II.. I a • '...•.• •• •.. I • i••• ••• 9 a • • Se • • I • • IS Ia S S • • 4• •1 OFFIME NOtE 	 DATE 	 ORDER 

I I I I I I07 0 I I I I S • S • ' I •  II I $ • Sol • • • i . . . . I 0 S I'S •: 6 . S I I • I •• • I S I a • a a a S • • • • • • • • • • I • • • • • • $ 

	

0 	 - 

-2 

• 	
-1e.) 

	

(L). / -2 -•- 	( 	c;3 1t 

• 10.1.96.. Applicant in person. 

• ... 	No show Cause reply has ben filed. 

O.A.isadmjted. Issue notice to the 

respondents-:8 weeks for written state-

Inent. Th respondents should refer to 

the iecord nentjoned in prayer clause (1) 

and offer their explanation in the writt 

statement. Looking to the nature of the 

case ard :as the applicant is appearing 

,,in person the. O.A. . deserves to. be heard 

.er1y. Hence it is directed to be listed 

for hearirubject to filing of the 

written.statement, on 18.3.96. 
'p 

Mr P.I(.Tjwari, Advocate is requested 
It' to appear . anucus curie4 for the applicant 

/V  

,'l4  

0 

 hdc 
Member 	 . 	. Vice-chairman 

h 

18 .3 .96 Applicant in person is present. 

Learned counsel Mr J.L.saricar 

submits that he will appear for the'respon-

dents Railway in this case in,,place pf 

Mr B.K.Sharma who appeared in the case 

previously and a memo of appearane in 

this behalf has been submitted. He fur-

ther requests that he requiresorne time 

for looking into the matter and take 

action in the line as directed by the 
Tribunal on 10.1.96. 

Adjourned to 16.5.96 for hearing. 

Liberty to the respondents to submit 

written statement and reply as directed 

in the order dated 10.1.96, in the 

meantime with cop, to the app1cant. 

Memthr 

- 	 pg 
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16.5.96 Applicant is present. None for the 

Railways. Written statement and show 

cause has not been submitted. 

Adjourned for written statement! ,. 

show cause and further orders to 21.6.96. 

I 
a- 

'pg 

21-6-96 

•i7 /7_ 6- 

'T P- 

/ 

Member 

Mr.P.KDey in person is present. He 

submits an application for granting him 

T.A,,refreshrfleflt ailoiiance, bus tare and 

special leave for his appearing before 

this Tribunal in connection with this 

O.A. It will be considered at the time 

of final hearing, ritten statement has 

not been submitted by the respondents. 

List for hearing on 18-7-96. In the 

meantime respondents may submit written 

statement with copy to the applicant. 

lITt 
	 Member 

N 

7 

Ir 

,j'.._, 4A 

18-7"96 

/ 

im 

19-8-96 

Applicant in person. Learned 

counsel Mr.J.L.Sarkar for the respondents 

Written statement has not been submitted 

List for hearing on 19-8"96 .. 

Respondents may submit written statemen 

with copy to the applicant in the mean 

time. 

Member 

Applicant in person. Learned cou 
Mr.J.L.Sarkar for the respondents. Writ 

statement has not been submitted. The 

applicant states that he will submit an 

amendment application to the Original 

application and seeks time to submit. ii 

This case is taken out from héarj 

contd/- 
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V 

19-8-96 list, I4st for further order on V 

9-9-96. 

im 
	 Merrber 

9.9.96 	Applicant in person. Mr K J.L.Sar- 

kar for the respondents. Written state-

ment has not been submitted • Amendment 

application has also not been submitted. 

Applicant seeks time for submission of 

* alended application. V 	 V 

List for order on 1.10.96. 

• 	

- 	 b 

V 	 Member 

p 	, 
ro I 

2) jiJii' ff-Z 

k- Id/I 

Da 

V 

1.10.96 	Applicant in person. Mr J.L.Sarar 

for the respondents. 

List for he ad. ng on 20 • 11.96. 

/ 	 - 	 V 

pg 

V 	 V 

20.11.96 	The applicant in person. Learne 

counsel Mr J.L. Sarkar for the Railways. Writt 

statement has not been submitted. 

Ma 
V 	 List for written statement a 

order together with M.P.No.147/96 on 3.12.96. 69 . 

V 	 n 	• 	

Mem 

km  
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O.A. No. 243/95 	 - 

'4 

3.12.96 	
Applicant present in person. 

Mr. J.L.Sarkar for the respondents. 

Written statement has not been 
submitted. 

List for wri.tten statment and 
further orders on 3.1.1997. - 

- 	 e 

Member 
trd 

3.1.97 	 MZ PmK.Dey in person. Adjourned 
for . order to 21.1.97. 

eiie 

17.1.97 	 Mr MJhne 	 -- 
UL.L bUUITUttQ 

leave note. However, the applicant Sri P.K. 

Dey is present in person. Mr J.t.Sarkar, A 
for the respondents. 

Mr Dey submits that he may 

permitted to iithdraw this O.A. with liberty 

to file fresh application without prejudice 

to the contentions raised in this present 
O.A. 

Prayer is allowed. Application is 

disposed of on withdrawal. The applicant 

is at liberty to file fresh O.A if he 

dthsjres without prejudice to the conten-
tions raised inthjs O.A. 

Copy of this order may be furnished 
to the coinse1 of the parties. 

Member 
1.7 	 pg 
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SiN.. Particulars of the d6caeflts 
]4ed upon. 	- 

1 • An application 

20 Confirr.iatiofl letter  

30 Order for continuance of 
Higher Education. 

An order for suspension! 

50 An applicatiofl for revocation 
of suspension order. 

6. Metoranduu of charger 
iciposing Diner penalty. 

70 Statement of 	iéatiofl 

80 Revocation of Suspension 
order. 

90 Application for endeeflt of 
LLB. Cer.fic&te. 

10. An application for. permission 
for Law Suit. 

- 	. 	W? 	I 0 
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IN TIE CENTRAL AD , ThflJUWAHATI41 

Mi APPLICATION UNDER SECTION 19 OF THE 
ADMINISTRATIVE TRIBUNAL ACT, 198 

CaseNo. R'-t3_J95 
Dispute regarding .Pr'ioticn and illegal 

upension 

	

11. 	1'40t100 QVS BO UG  

	

12.. 	An order for p.s.ng 
Gate man. 

	

7'13. 	AorPeflteflCY 
(ccQ <> 	for P/Men. 

\ 	 in Tr1bnnl 

as 	 If 

icate 

office 

if 

------ ---- 	- 

167) 
DATE OF FILING 

Signature of Applicant. 
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1. Part 	ars of the AP1ic ant 

Sri Pradip Kutiar Dey, w 

son of late I4unindra Kr. Dey 

Point siaWB  under Station Superin-

tendent, N.F. Railay,Pandu,Ferry Chat 

cOlOrer, Guwahati - 12. 

•,•• Petjtjtner 

- Vs-  - 

2. Lartigulars of_the Reendnts 

General Manager, N.P.Railway 

MaJ.igaon,Guwahati -11 

Divisional Rly. Manager, 

N.F.RaL1'way , Lunidirig, No'wgng, 

Assam. 

Senior Divisional Sup erin tend e nt 

N.F.Railway , Lunding ,Assatl 

S.... 	Respen.lents 

3. 	isdila.. 

That the applicant declares that the 

subject ciatter of this application is 

witbifl the jurisdiction of this H9n'ble 

Tribunal.. 

+. Liitati 

That the applicant further declas that 

this applicatiOfl is filed within the 

period of lkuitatiofl prescribed under 

Section 21 of the Adcd.nistrative 

Tribunal Act. 

- 	 cortd. 2 
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5. 	Fas of the case 

That the applicant is a citizen of India 

and as such he is entitled to all the rights and privileges 

guaranted by the constitutiofl of India. The applicant is 

presently serving as Group D category under Senior 

Divisional superintendent , N.F.Railway, Luding, Nowgaori. 

The applicant appointed as 'D' categorical, eoployee vide 

Order LINe. DI44 )DMG /227/Rectt/78(T) dated 1 14.8.79. 
ihee the time of appointneflt the applicant has not been 

proided aw 'c'; categorical prouotion uptil now. The 

authority has given .prouotiefl to aw Junior eupl.yees 

to C. Categorical service depriving the applicant after 

appeared . for deparental promotion in. several ties 

alongwith other euployees'. In that selection sor.le other 

euployées who cacie on request from other departrients 

of the N .F. Railway, as per seniority Rules, should 

be placed in botton seniority position. t3ut eventually 

though they t are in 'batt seniority position as 

well as less qualified are given opportunities for 

departrJental promotion. As for exp1e the. person like 

S ri Pradip Kr. Dy ( No.2), .P/lvlan/PNO/whe c&ae from 

RPP Department in the year 1989 has now been proted 

as ,T.0 ./G1IY. (b) 	Sri IBancha Raci. ilaldar, Gateciafl/ K! 

who cane from sk Engineering Department on  1987 was 

now promoted to Asstt. Guard. 

eentd. 3 
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Further more wbose-seniorir position is less 

than that of the applicant in seniority list and less 

uaiified is also given the departmental promotion after (\ 
• 	 •. 	 . 

dep?iving the applicant. Someof these are as - 

i) Sri Madhu SudhanDe3r, ,Porteil NNG, now promoted for 

- 	Grt -1, cabine. Man under SS/I1'IG. 

• 2) Ashok Debnath, Porter! Gff/ now promoted as Goods 

Guai / NG3. 

3) Sri A3.ak Roy, Porter, PNO uñer promotion for T.C. 

It is worth mentioning here that while the 

applisant is serving as a Gateman from 4.1.82 vide 

L/No. E IV/ Gr. III ) dt.17.7.82inspite of 

several appeals to the authority the applicant has not 

been.selected -for P/Man. Whereas some employees who have 

been serving-as a Porter, Peon, call boy and Bx porter 

etc. are also selected for P,41an from lower grades by 

select ion. Those are. as 1) Nipen Baishya, 2) Han 

Kanta Das 3) Debasish Dey al,ngwith sqie other 

identical lower grade employees selected for the 

s ame after dep nv ing the appl Ic ant. 

- However the applicant was permitted for 

continuance of higher studIes In view of future 

adjstmeflt v-ide letter No.DBM()) IZ4G 5 IV/295-P(T) 

dat ed 3.1 .8+ • The applicant has passed the legal 

studies LL.B. also and the related certificate 

was already produced before the cncered authority. 

entd. Lf 

ri 
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In addition to it allegatLion 
, the applicant 

was under suspension without authority of law vide 

Order No. 	DM/GHI/L/No. NIL, dt. 	30.1.93 	under 

an 	INFO-PRAL ORDER and to utter dismay has fixed 

responsibility on the applicant though there were 

other responsible employees as eupowereci, nanely - 

by two yard Master, two 	shunting Jaciaiar One 	on 

ASM, in addition to them station 	Superintendent, 

Pandu was also in the ineharge of Superisien during 

that period while accident took place. but 	surprisingly, 

they escaped from their gross negligence in Place of 

meagre pai' 	petty points man 'D' categorical staff 

just like the applicant. 

It is #orth mentio fling here that no safety 

and security measure has either been inttiated or 

pxcvided with sufficient amenities by the administration 

for which accident may be av9ided and such an Occurrence 

of accident takes place to that incident. Inspite of 

making several appeals while the administrative 

authority could not trace out any guilty, the said order 

for suspension was revoked and the said case Is still 

pending. And after a lapse of two months of the 

said revocation of suspension a sum of Rs. OO/-

has been deducted from my salary in one instalment 

without giving any information to the party. It 

is against the payment of wage Act, 193 6. 

cOnt. 5 
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GRO UNDS 

QXiLritht s 
	

I 
As per Manual Rule R.B.S No. PG 111/7/MS/16 

of 12.-.77 and 27.2.78 'and FC 111/78 GS/8 

and 13.2.81 $L Nc.&t 90814177 37/78 117/78 any 

staff wht has coupleted 114 yearsof service,is eligible 

for procotion to 'C' categorical service on the basIs 

of' seniorir'. In this point of view the applicant. 

can clai1 for 'C' categorical poiiotion. 

As per R-,dlway.Manual Rule tS No.E (NG) 

6 1 8,• vI 1/92 of 15/17.9.6J+ Si No. M 6001 i./ IR 2709/ 

an erl,yee of Railway Service can dab his pronotien 

in case of Overlooking his due prmtion on aôceunt of 

Adtiinistrative error.' 

2. 	Thus it is evident from the facts that 

the Railway Aduinistrative departuetit despite being 

legally liable for providing applicant with the 

higher proøtiGn since long 'has deprived hth of 

his right of uinbuu aspirat ion for procoticn to 

higher grade on accouflt of adc,inistrative error/ 

inliffereflce and negligence. etcf 

30 	 In the above circuustaflces it is on this 

point of view, the applicant has right to pray for 

departuOntal due p ruet ion on the ground of 

seniority and educational right under article 

contd. 6 
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16 and 114  of the constitution of India for equality 

or opportunity in ciatter of e'aplo3cient e.g. equal 

• anong equality in regard to education and on the 

ground of adciinistrative error.. 	- 

7. elie f p a% 

Under the facts and cirurstances stated above the 

applicant prs to your honour to ink into the 

• ciatter judiciously and adnit the petition after 

hearing the parties -and be further pleased to pass 

order/ directing the a1ciinistration for the, following 

reliefs ;-• 

For reg.aarisatiofl of, suspension perie.d and 

directing to produce records regarding 

• 	seniority list and other essential records 

from the year 1979 for pronotion with 

retrospective effect from the aate on which 

I have been over looked for promotion t o higher 

grade. 

Any other relief or reliefs as the petitioner 

is entitiedtG under Law. 

8. 	eRie1. 

The applicant prays to wtthhold all d epartoent ai 

procietion in traffic deparbaeflt and also not to 

promote in further till the dispose of this suit. 

coutd. 	7 
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That the present applicant declares that he 

has not filed any ether application before any other 

Court or Tribunal on this sbbjects. 

That there is no any other rulWLaws vid save 

and except filing the application before tbeff 0ri'ble 

Tribunal. 

And for this act of your kinthess the hubie 

PetitIoner as induty bound, shall ever pray. 

9. Particulars of the POst4 Orders 

P art iculars of the pest filed in resp ect of the 

applicatiot Fee, bearing No. 327904 issued fem 
	S 

Guwahati P*st office dated 12th October, 1995. 

VERH  liQL• 

• 	 I, Shri Pradip KuuarDey, son of late Mariindra 

Kumar Dey t  aged about 38 years, at present working as 

PeintstiarV, under SS/PNO, resident of Pandu 140.3 

Perry Ghat coly, Railway Qtr.No.T/ +1+A 7  Guwahati- 12 

in the District of K&arup,Assam do hereby state. and / 

verify that the c0ntents of paragraphs from 1 to 

are all true to the best of my knowledge infortiation 

and belief and the rests are ny htmhle submission and 

prayer before the Hon'ble Tribunal which I believe to 

betrue. 

contd. 8 
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• 	ICt 	 Aifl 
/1N(k')'sOfce/LMG 

_f ~AA/  
ci 	oflowing scr ~,eriEd substitutes of Trafiic epr.nent of this Divisictl. 

1tAQ 4vo be 	ao.vd iorrsgu1ar appointluent ,.e,Z. 14-79, are hereLi 
teJn s e a l e 	1g.-232/-(j8) at , tjjq, stations as shown agaiAst daC 

v1.e vancy 	louxid mectically lit p8r1C.iiLg veri.tication of thãtr 
cbctr an aa ~ ecents. 

- 	 - 	

• 	 • 

t 	bN rme ic i"ati' name 	present 	esirition and stations 

i). 1ama1sw1r Li 	 KYQ : tt1on peonJKYQ vice Sri 

b/0,br 	dale xtiL'3S 	 • bantosh DeyrC81lI for P.Nan(F 
TraLiiflg 

NGC 	4.BQy.P)rter/NGC vice sri Bhupal 
3/0 , sr P itarBThhYa

for P ,Mafl 
0 	 • 	(B).'traini. 	. 

. ithokan M3jLi'- £r. ... 	 :. 	0111 	. 	 vice sri chnd 

	

b/0 ,srt T,i.MJumuer, 	
Kr.LeY'Cal1 	for  

• . 	 • 	 .. 	

(tinirIg. 

iani Gopl ILJUmCIEr 	 NOC 	LxLPorter/iGC vice sri Prau] 1  

S/0 riKhtr3 han Majumder . 	 Ch.th-Ca11e for P.Mari(E) 
• 	 • 	 •Training. 

5) ,  dirnc.ra Dutt8 	 IWC •' G_Porter/NGC vice. sri dec1 

• /0 Sri Giriri. ra chJutta 	
Narayari TewariC8lld fo 

1 	• 	

• p.ManO3) 1) s trainirg 

'1\1 	.:d.1at1ib 1i, 	
KYQ •.,.Box_Porter/P1O vice brii

lt 

s/o Md.Moti 611e sikh 	
Kr.Ktll° for P.mar( ) 

•Lraining. 

	

Kr.iJiY 	 • NGC .. porte/1GC vioe sri B.K,C}aak 

3/0 Sri Majnra KrDey 	
. rartY3ll 	for P.man(A3) 's 

	

• 	 • 	 training.. 

B Iriorajit PUi 	
NGC .. BoxPorter/ 	vice sri • 

/0 Sri j)03.P8U1 	
,ndyCa11 	ior P.man(B 

0 	 training. 
vic Sri Krishfl 

• • 
	 3/0 ri Pratap Ct.Sarmah 	. 	

• iam Uascaill 	p.man(B) s 
Training. 

arikar Sii' 	. . 	

IGC. . • 
L_Rör,ter/GH1 vice sri sarif 

10 

	

- 	
udd in 4hrn&1 -c ailed for p ian( B 

- s/o ,riLiplal blngrx training 

1l,Hrip 	n iia, 	 • 	

NGC .. .xrter/0C vice sr i Me" 

10 Late ilfl' Sinha 	 training. 
• 	 t13.s - C ai1l for P .man(:b) 'S 

0 	

• 	

0 	 - 	 .0 

0 

--- 'd" 
•0 0 	 • 	 • 	

• •' 	 • 	

• 	 sstt. Personnel 0 ff10 r, • . 

Um 
(, 

/.Re ctt/76Yi) 	 • 

0 • 0 
Dated. 17I181." 	 . 

opY iorwrd 	br irj.formatiO 
and xccSSarY RCtiOfl No /227 	to: 

) staf, COn rticA thro. _proper Channel. 

2 . 05/yaid/G ,SS/GHY,S S/KYQ •P, 	,eywll1 	eae advise thi s .0,Jr 

 1.  

tin tne. avpostg 
	ff.e~t  to. ..TheyWll also 

• 0 	 p1Se s  r1rt the. St3f who haVe :beefl 311ed 	X to att 

tnis 0i1iZ6 ioimeiCal xam3tibn 	
train Jg 

ic e this ofi ic letter No. 	/Gr.I(P' Trg. 4t. 12.11. 81 

imi1tdlY. 

3) 	IN GC ( 4) - U kO /LMG.
4  

I/Bi11 , IV/G.I ana jV/Gr.III at Office. 

0 	 • 	
.. • ' for ii  ivislO tial iAY s

age 

	

anr(1') 	
0 0 

/ 

•.: 	 • 	

•--• 	 •. 	

•• 	•.•• 

- 	

- 

• 	

•t 	0 	

0 	 • 

- 	 • 	• 	

• 	-- 	 • 	 0 
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NORTHEAST FRQNT!FR RAILWAy 

:., 	ST.ND\Rfl FORM NO. 11 	
G11174L 

standard Form of Mcmoradum of charge for imposing minor pem1(jes 
- 	 (Ru/es 11 of RS (D&A) Ru/es, 1968) 

No
... . .......... 

of Raih'av Administration) 
k 

	

 
(Place of issue).......... 	 19'i   ) ...............dated.............. 

MEMORANDUM 

I 

1 
ii 	 (Designations 	 (Office on which vorkjng ..........

is hereby infoed 
. that the 	esident!RajJwav Board! undersigned Jropose .(s) to take actin against him under Rule ii of the Railway servants 

(Discjjn and Appeal) Rules, 1968. A. statenieit of the imputations o/ misconduct or 
misbehaviour in which action s proposed to be taken as mentioned above, is enclosed. 

Shri.t4t 	
. is hereby given an opportunity : .to make such representa- tion as he nay wish to make against the propo. The representation if any, should be 

submitted to the undersigned (through the General Manage .........................Railwa
y, so as to reach the said Genera] Manager) *withifl ten days of receipt of this Memoranduni. 

If 	
fails to submit 	reprsntatj on  the period specified in para 2, it' 	

s 	
wi]l be presumed that he has no representation to make and Orders will be liable to be passed against Shri.... 	

ex-party.  
The receipt of this Memorandum should be acknowleuged by Shri....

;  h .... 
.......................... Ljb .. ( .N~ C 

%(By order and in the name of the President) 

Signature 

Name 

, 

'-'--- 	• 	 Name 2n 	 ,. 	 JY "'I S 

ASSTT. OTNS.  MANAGLY- 
N.F. Riy. Guwaheil. 

.L. (amc 	nationndftjce of the Railway Servant) 	4,p 

- 

13oard/ffie Presiciep %\Vhero the President is the disip mary atilhority .  

N- F- RIy Press—I /41/8907/ fl May '90-50,000 Forms 
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4 	 p RI'.ILWAy 	 G. 174. B 
- 	 S 	of s easion order 

:.\) Ru1c3 1968) 

J .... PJI: (Name of the. Adrninisaon) 
jr 	rs) 	 .. 

(P.;:e O15SUe' ....._....._ ..... Dated.... 

4k 	,  
Whereas an order placing Shri/St.................................. )

............(name and desnation of Railway Servant) under ncpensfcr 'as i1etwa deeme to 	wauCThy gutL_..L 

• 	Now, therefore, the President/:he Riiway Board/ehe undersigned the authority Which 
made or is-deemed to have ath the order of suspension or any other authority to which that .uhority is sbord.H'e) 	exercise ci d:.e power conferred by ciiuse (c) of sub-rule of r 	RS 	 1963 	-e kes the 	r f s pension with 1nh1AedAa c 

*(By order and in tb€ namt of the Peident) 

Sip  (ignature). 

'Name) 	/ 	( ' 4LC .< ..... 

Designation of 	 oder 
ASSTT. OPTNS. MAU 

N.?. Riy. Gwsh. 

• 	..•.. 7' 	- 	. 	
ai ay 	ca:, 	 ukicr i 

	

made by Av Raway 	 : I 
..... . . .... 	 • 

/ 	 : 	
• Desinatjon of the offlur 'authorised undec 

articie 77(2) of ie C 	tuton to uthenti- / 	 _ 	 cate o iers cn behafoi' the P,cesidetwkere the 
order Copy to— 	 is made by the Psesident). 

a 
• 	

. 	 IL , 

	t)r vi1i. JPM4 	- 	 . . 
ii'Sint. ..............................na'i.. 	! 	 th.. 	 Se. 
'n Cie cr.er is e ''' 	 ale in t cñ 	J•f t.e.j : 	•• 

N. F. JJy. ['re •.1J8''. .--ML) urag 

- 	\ 	
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Aau ati 	ZHulfber5it 

PROV!SIONAL CERTIFICATE 

N? 	i38O 

' 

MO CNT1AL fl 1'J. 
REGISTRAR 

(caiotrcjtion 910._4k8e 	o3 	i9y9 - 50 

cé'tZ? 	 c- 

otL Cfl o. 	 c,icLL1ie4 Jor the 'besree 4 

CChCLOr 4 aw 	 in thio Unzvgroiti hciuin paooed the inz1 

koL4 Zn the .nonth 4 	 l99BancL wao placed 

in the  

Gopinath Bardoloi Nagar 
Guwahati-14, A8sam 

The 

LL.B.(P)/S.92/500/30-1 1-92 

hio io to certthj titct 

H 
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) 

• :.±TIJ 7  •.T:T 
' 	- 	 • 	 Gauhati 	University 

oo  

99 000163 
man 	 Final Law Examination Marks 

man 
Soto 

. The' folloung are he marksobind 	
........ 

at the Final Law Examination z9j held in...!AV 

-- 

- 11 iu 
. 

IV 	Grsad 
Tot&1 

•• 	30/106 	180/400 

MmumIrs...' 

14*Cla...460 
2d CIiu.-.180 

V 0/100 30/100 301100 

144 1?4 
::: 	V 	 • 	 • 
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/KN0WLE5GMENT 
ADDREED 

ONA.E //R y 
SIGNFUREOFARE 

\çN. 

10 
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,i A• 
1 

N.P. i1y. 	
L 

Office crier. 
	 (410 

Bj Praip kr tey,P.rter/NG in X'8le Rs. 196 3Z(" was 
temp.rart). ppetnte t offictata as Gateia 	in !caie . 
2OO25O/.t) rii pGstG4 t NGC viie ti off ice oIter •. 
EIY/Gr.III(Oateman)?.4t.24.12. 8 1 wb ich wF35 given effect from 
4.1.82. 

7 ' His oificiatine py is rtxi on ft. 205/- wef. 4.1.82 In scale 
fls 200 	O/(TS) 11) rcferee t bis 2ubstantivi p:)y R3. 202/s 

for DiM(p)/L!{G, 

N, !LV/Gr. III(Pemstien).d t. 	17 /7/820 

• 	 Copy f.war1ei for information awl n/action plaass. 

• 	 PrMtp kr D.y,Gatsman thr. 1  AOS(Zi)/NGC. 	 \Y 
2. BT/Jt11 at offiee,D/G. 
3 P/ae of staff. 

• 	 / 	
/ ' 	1 

/ 	f.rDBI4(P)/LMG. 

d .y16/7. 	 4 

k,\2% 	YLb - 	 t• 



- 	 .'1I1' • 1C '1'RJiJI1ft SU1iOL, 	 ... 

TE OF COMr'L11CY C sLFF COPY  

NOGTi3/y 

& 

us6 training on 
i C€t11ed to 1 fit to pErform t'c iut1es of a 	

j31 , 

Uflh1 	Cbinni1n- (.II, 
3:' ( L 	';tc 	

/1 	- 
A 	 - 

hgnai 	•f)Or, 	Ttffic Ircto, 	 Uff:.Xç 

/ 

4r 
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CEN'IRAL ADMINISIRATIVE 'IRIBUNAL 

GJWARATI 8EH 

OA/AP/P/M 	- 	of l9 

Sri ................. 

V . 

Union of India & Ors. 

• MM OF APPEARA1E 

I, having 

been 	 authoraed 

by . . .. . . Z. 	. . 	hereby appear for 

Applicant 	No. 	.........../Respondent 	No.c 

.................and undertake to plead and act for them 

in all maters in the aforesaid case. 

Signature & !signat ion of theCounsel 

Place:  

tate: 

1ddress of the Cosei for service. 

43A, Adarsha Colony, 
Maligaon, 
P.O. Maligaon, 
Guwahati-li. 



Filed in Court 

Co rt Master 

iu 

7 

1 

41cf 

1$i C~ 

IN THE CERAL ADMINISTRAVIVE TRIBUNAL, 

GUWAHATI BRANCH. 

OA NO - 243/95. 

IN  THE MATT01 OF  

Pradip Kr. Dey(1) 	-- 	 Petitioner 

-v s- 

H.b.I. & Others 	-- 	 Respodts. 

Anç application for issue of Qrcier 
0 

and direction. 

IN THE MATTER OF :- 

Enforcement of the right of the applicant 

under Article 14 and 16 of the Constitution 

of India and the provisions of the Railway 

Manual Rules and enforcement of other 

legal rights of the applicant. 

The applioant states as follows :- 

1 	That sir, with reference to 2E IV/Gr .1 

cabinman(II) cit. 17.4.96 0  DiR(P) LMGwithout given 

retrospective effect, the applicant is temporarily 

promoted in scale P.10301-. It is existance scale 

contd 	.. 2 
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3 

-2- 

of the applicant. If the applicant was promoted at 

the proper time in 1984, lie would have reached 

at the stage Yeard Master in scale Rs.1650/-, as 

cause it is a penal promotion from cabinman. to 

yeamaster. Under the OA No. 243/95, ground has 

given in paragraphs No. (6)(1) for "C" categorical 

promotion on the basis of 14 years service seniority. 

The order passed by the authorities without retrosp-

ective effect 	is illegal and it is not issued in 

accordanoe with the provisions of law and rules 

made by the governrnentin this behalf. 

20 	 That sir, on dt. 6.2.79, the competent 

authorities issued a certificate in favour of 

the applicant for p/man/ and the applicant has be-

en utilised accordingly without given any officiati-

ng benefit. As a result the applicant has been 

overlooked for promotion to higher grades. It is 

worthmentioning here that since the time of 

appointment of the applicant only one seniority 1-

ist is published in 1995. It is also wronj assign-

ment of seniority list. As because Niperi Baishya, 

Harikanta Das, Debashis Dey some other identiCal 

lower grade employees has been given top seniority,  

whose appointment is in 1985. Whereas date of 

appointment of the applicant is 1979. 

3. 	That Sir, under Article. 16 and 14 of 

the Constitution and it is just and who]i 

some principle commonly applied for recruitment 

coritd 	.. 	3 



- 

1' 

-3- 

on the basis of qualification. During the time 

of appointment 	the applicant was a qualified 

candidate and related certificate was already 

produced before the concerned authority.. In this 

point of view recruitment authorities had adopthed 

some erroneous view regarding appointment of the 

applicant. At the same time Railway Manual Rules 

RBZ.No.E(I) 179/PNN NFIR of 27.3.80, SL N0.-SE 

118/80 is against all the rule of service jurisprud-

ence to provide a qualified person as 	categor- 

ical employee. 

4. 	That sir, with reference 5 IV/295 A(T) 

dt. 3.1.84, the applicant was permitted for 

future adjustment. As such he is entitl& to all 

rights and privileges under the provision of law. 

The applicant belong to OBC community and there 

are3 reserved vacancies of Law Assistance in 

scaleRsA1600/-. The applicant may be promoted to 

such post. The applicant submits that it is a 

fit case for. your Lordship to exercise powers 

conferred by ArtiCle 16 and 14 of the Cons tituti-

on of India • And it will be equal among equality 

under the said article as well full redress of 

the applicant. 

5. 	That Sir, the aplicant is entitled, to 

contd •• 	4 



-4- 

to T.A. and special leave under the rulesRBS NO. 

N(G)55 LE 2/127/3/ cit. 18.12.57 9  ER Sl.No. 3301. 

But neither is received T.A. nor is granted special 

leave. 

AND 

After make 
Ae-rnee the rule absolute and pass such 

order and give such direction as your Lordship 

deem fit and proper. 

AND 

The humble applicant further pray that your 

Lordship may be please to direct the respondents 

to ive T.A. refreshment allowance and bus fare 

as admissible under law ft5.35+6+10.51/- = 

Total = .204/- for four, times appearing in the 

court and to grant special leave. 

And for this act of your kindness your appli-

cants shall ever pray. 

Signature of the applicant 

4V'9 
Cz'2 	 o4i 	te-" 	- 
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( 	iste?ed ...jrderiOCiCty Registration ) 

Act XXI i8O'aEd.d. egiised by the state Govt. 
of 	ni vide 

• MEMO NoTAD/MLSCI275I85/ 296 5th January— 1994 
Regd No5 899 

S1 K; Barua Ràad, 'tJWAHATI-781006 

SI. No.95/ 8796\"\ 	
(13th B/S) 	Date. 

Certified 'that Slit!! amlmwCF 

son/dgewlieOfttOL(A?'2?A 	 - 

of 	 Vi/lege I Town / T E Under V. 	 ir A LtA< BZj 

P.1 s. G2 /.Yfi.r...............Sub-Division In the District of 	L.1JLf.......... 

Assam belongs to 	 _...1.._._...... .............................Caste/ 

Community / Tribe which Is recognIsed as Other Backward Class / 10fj 

3kW 	 by the State Government of Assam 

He / SlIIs residing at 	. i42J ...................................Village/Town 

T E. underJAL.-uK aMa . 

P.S •n the strict of ......Assam N  
eee 

Counter Signature of 	 t I Gem Secy I Jthnt-S-eey? ts 
tr' '  Authoriscd Person ) I.

DC / SDO 	 W 1 Other Backward Classes' Association 



- 	- 	 - 

- - ( for Staff c oy ). 

Nor ineat 

(Certificate of Couipentency ) 

No. E/Comp/ 	(T) 

8 r I  
designation - 
s ta tb 	 aoL-, 	- - 
was examiflea on - 	 - - 
and is certtfied to be fit- for 
Trains passing duties 4nci-udi-ng 

• Intfl_bOtLLfoL.&ir1S1 

and-doubie-1-Ines. 	 ( 
-. 

f1PM (cc 
uwa 

L)a tud(-. 4.j2_ 	N .F . t1 j . /L- 

• 	 -•. 
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• 	 LL> 	
•' ci 

N.F.RaLlTy. 	 ' 

Offtce of the 
No. 2 E IV/Gr.I (A). 	 Dtv1,fl1y.4anagr (P), 

Ltimltng,dtd:  
To, 

S. r4/ AOM/ GHY, A?&/J3PE, 
Sb/ L2'iG, G-I1, PNO,Z,}fQ, 13?i3, SCL 
YS/ NGC NGCM,. 

/ 	SS/Dy.S/SMs TID, CPK, TGE, J14K, K, JGJ1, BJI, LKA, PHI, 
PKI3, DLtEi3XJ, DI4V, BHG', LCT, OTN, 3741, KK1T,IPU, 

• 

	

	 r4 HLX, 11YD, IF G, KQI,. !DA, 13H z,. PDJ, DKE, LJO, 
413G ,MGX, DGA, JTG, BF, !4GE BXK,DCA, S, 

I3RGM, JFt1 1  SCW BMR, B11Th3 3 9M11 1  LEBR, .PN4,SC, 
.TX,HKD, • 	RAC/Optg. at Office, RAC/13P13. 

Su.be1ection to the pot of P.m..Ain scai 
-. 	 , 9.1500/.. (BP). 

A. It has been decided to hold a Siction for f1lng 'up the post 
of P,rnA in scale Rs. 3Q-1EO/- for formation of Panel of 73 pOSts 

(urt-63 7  SC-x ST-10). 
• 

The selectthn wIll. bq in the form of viV-voce test cnIy. 	- 
• Accoic1thgly, the followthg Gatecirin and P.maii B in scale Rs. 800_1 1 5)/ 

• 	may please be advIsc1 thecelvos for rt4friess toappear before the 
selectIon at short not Ice, 

• 	Sr. Subctrdinates •incho,rges shouisl ensurepro er'.acInowledgetnt 
• of he no ttf Ic a ion and send the s am. to th unde r.i ed a]. ai g w Ith 
i.:the 'oorklng r:ports for select1a and recoxd failIng whIch the 

:s ubord in at os in char go s c c e rn o1 wIll be he ]sl xe s pon s Ible f or laps, 

ilarne jf P.man...B 	d (ternrn In order of senIorIty jn scale 

'' 

flasaraj Dhs, 	(SC) 

	

2, 	iaknm T3. Saha 
IlhIr Ch.Das, (3) • 	
Mario lln.Dy,. 
'Rnri  badoo P andoy,. 

	

• 4, 	Sukhon PZr,Paul 
r 	Nakhn LaL Chakraborty,. 

	

• E. 	BhIm ]3ahur 

	

£, 	Rabindra Ch.Das, (SC) 
• 10. Sajdco Mcthato 

D,ir3na i(ao 
Babu.l Ch,SeaI 
KrIshna Prasrcl Gurung 

14, Tañai Bariafl 
15. Tapin Kr,Soal 

Jes I mIQtI Ol nrxl S tt 

Gatemon/PN4-. — 
• 	 • 

- do-S 	•. 
-dO-JIHKD. 

	

• 	(?tO_/QHY. 

	

• 	
• 

- 

	

• 	do-/G'l. 
P.man_B/D4G. 

• .-do-/NGC. 
do- " 

-do-/BHZ 
-4o-/NGC. 

• 40-/tA4G, 

	

• 	 Ccnt1..2-/ --•• 



P,man-B/PNO, 
dO- DI1)13. 

•:4/J3xJ 
'-do-/LMG. 
..ito/BXG. 
-do../PNO. 
DJB 

0-/H LX. 
- 0-/JID. 
_do-J14YD. 

-do-/13R0'I, 
-do-/13P13 

Q. 
-do-/13P13 
-do-/CPK. 
4o-/ LKA 
-do-/N GCM. 
.-do-/JID. 
-do-/IFG. 
-clo-/PNO, 
-do- / 124 G. 
-do.../KQI, 
-da/DCJ.. S 

-c10-/4 R4R 
-do../lcYQ. 

4 	- 

do-/ JGJ1, 
-do- / GHY. 
-do / 1311ru3... 

-do_/TGE 
.40-/124G. 
-.4 0-/1lMR 
-do-/LMG 
$o-/DMV 
-4o-/D14fl. 
-Ci .-/N GC. 
_r1.r/3CL 
rLP. man_B/fl4G. 
121 P.rjn /13/ PNO, 

P/rnan_B/ L1231( 
-do- JIK. 
-d_/ WDA, 

•) .Man/B/KQI 
-do- /PNQ4. 
-do- /SCL 
-do_ 	/BHZ(SC) 
-do- 	/r3PI3(SC) 
P,I4n(13) /SCL 
-do- /I3XG 
-do-.. 	PNGN 
.4o.. 	14R 

	

• ..do.. 	SC 
4o-. • IFG. 
.4o.. 

	

• .4o.. 	PDJ(SC) 
-do.. 	1MG 
-do- 	.JID(SC) 

5...  

I 	 -2- 

S1,No. Maine 	 Destgn. & Stn. 

4 

• '•*••__ 

4 .S(ShrL. 
e!t6, flebashls Dey, 

 Partraal Ch.Debnath 
 SunIl Ch.Nath, 
 D hIp Roy Ch o1h ury, 
 3a-iraj 	Jas';rart, 
 3uboih Deb, 

DuJ.i1. Ch.Das, 
23. 144:nik Ch.Das, • 21 0  -Jadav Cn. Hath, 

1A. 	
\Lt 25, DJoy Sanal 
- 

° 
2E, NrIpn Datshya 
2? 1  Ranjan Math, 

 3ia1 KrDas, (SC) 
 3.14.na Ilao 
 Kaishj.kChnlwaborty, 
 Poramju Sharuea 	-' 

 DhlLp Kr,Paul 
23. SurendraNath KaiutL 

PralIp HazarLkt, 	(SC) 
• 	

•c. 	x'' 35. Subash Dos, 
-  Hart KantaThas, 

W. Tapon Chakroborty, 
• 38, Atika&thjg Dey, 

• 	 • 390  &.shonclra Kr.Deb, 
• 	.  Uttam Kr.13j.k 

•  Tarun Stiphen 
• 42. Eharat Ch.Deka 

joy Kr.Majuier, 
5  

44, RadhshyarnB1s, 	(SC) 
S . 	• 45 KrIshna 	14uerjee 

46. Sukurnar Ch.Nath, 
• 47, Prc11p Ch.MalI ..(SC) 

IF.. 13 irendra Nith Das, Cscy: T 
1 .  4, r Lf 	Ch,Da, 	(SC) 

5') fltc Ch Sth(y1hj Chetrl 
Chandra Konta Salkia. 

52, N aray an Ch. Dey, 	. 

• • sa, i3abul Ch. (boso, 
&i. MIL Ch.flajbarigsht 

I3oia Krishna Das, (SC) 
• 33hagobtn Ch.Das, 

Praclip Kr.Dey, 
Satish Ch.Roy, 	(SC) 

S  ]3jg 	Ch.Koch, 
- -~,O. Bhas'.•:ar Nath, 

• 	 • . Karbtek Chakraborty 
• 	 5  2. l3abul Kr, 14alj 

.Swapm Kr. Dutta 
Mml k cii • Ma 1}ar 

£. Shyma]. Kr. l4ali 	 B 
6 Kaushjk Rn, Dob 

• 	 : & SarnarMcdok 
• 	4 6, 0ub1 Mohan Sarkar 

 Pijush Kontt Dutta 
7(, AbdulI4ot2n 
7. l3adal Ch. Dey 

 Jayanta Kr. Dey 
S  • 

73. Sudhir Sutri1har 
• 74, i4aran Ch • Kur I 

764, Jiu. 	Barn DaS 

5.1 	 . 

Cctd..,,fl_.__-.-. -• 

4' 
4. 



t 	 - 

3T mdatps 

3thce It has beon decIded to hoifl soiecLiZX] 
pel of 73 posts of P.man-A (UR-63 )  $-NU a&L ST-lU) in Scale 
.950-1500/-, the SC/ST cancates in the . ove list in scale 

P4G00115Q/- shouif be dlrcictoft to report to TI/Arett SChOOI/114G 
On 15/1/95 rLthout fall fcr undergoth 
fO the purpose. 

The duraticn: of trainini.S 7(Sevefl) days .commencingfrOm 

• 	15/1/95.  
• 	

If any SC/ST candidates fails to attend the.cf0re5 
c each n p. I t '..rI 11 be pr .s um&.. that he' Is uri ilin g to t ake the 
• dvtàg of the saA tratni.ng, SubOithat0 thchr5 shou]. 

• 

	

	tak '.rItten declaration' from the tv.I1lIng SC/S I  candidates 
and nd to thLs Off ICO immediately to take further actIon. 

- 	 4 	 -.$ 	- 	. 	 .• 	•. 	 - 	
0 

for DR'4(P)/LuradA. fl. 
N.F.R),Y. 

• Ccy for.raxdOd for infOflatiOfl aTi nocessar action to:- 

• 	1) Staff concerned tbrouEh proper channel. 
• 	2) TI/TrinIngSchOO1/IiG, for arrange necessary 

trainIng of Pre_coaching SC/ST candidates. 
3) Sr. DOM/!Kt.I14G. Ho IS requested to issue neces5a 

ccrtifLcate t&fcct that Pre-seiocti trthing 
has been imported to tha 	ove 3C/ST ecdidate after 
Coaching IS over, The subject of co0chtng may bc 

• 	doctdedby him. Thei"; is no specIfIc uIdlIn fGr thG. 
purpCSO. 

• 	4) RAC /Opt g. L4 G and BN1 , they ;i .111  ar ran ge. t a r -  1  taf of 
• 	 the above s taff 'or z]ppe r In g s . - lec t 10t1 JflCI P \? 

• 	Coaching traInIng of SC/ST cand idates.. 
rO/fl4G. 
Tts/ itWoct/Ji4G3 m, I1.1 BPI3 •& KXJ. 

fir DrU(P)/Luiig. 
. 	. 	 N.J? R1Y. 

T1046195. 
 

'f( •/ 

I 

4. 

I 



DfN(P)' s office 
Ofeor1'r, 	 L1mdjng,dCted I 

() 	T hq fol1owig pMa(B) jn scie 	 are he:eby 

ternpor11y Pr' Ino tsd to 	post of C/MnII in scale R0950 
i5OO/ 	trs:?rd ir pogt 	 jnst •a°ch o h3ve 
1mmd.iat.e effect. 

SN. NEni end 	 Stion 	}xisting pay fixed 
dsign 8 1.on. 	ion. of poklng pay. 	on promo- 

on p:orno 	 tjofl. 
tjO•?  

—.-_-'--- 	-,-- n 	 -,-.--,-?- 	•r1? 	 -'-- 'T 

1 	Chnr 	Kan 	 LMG. 	hs R C/NanP995/.. 	91030/. 
S1kla,p.Mn..B. 	 at DfE./II. CS  on 

1,6,g. 

2. NCrCyn Ch,Dey, 	DMV • 	• C.'M'n 	.1131/ 
P.MCn..B. 	 II e ;  CJ 	2 on 

1.9.95 

3 0  k nil CbQ RbShi, 	NGC • 	s Rg.C/ 	.1010/ 	n..lO5ril.. 
P,NCnB/NGC 	 MII Et 	cA s on 

MG 	 1.4.96 

4 0  Baai. Krjshn Das, 	SCL, 	ks C!iIn_ 	980/ 	n1O1O/ 
JI cl fJ( 	as  

I.. 	 I 	
1Q695 

PrCcliP KrDy, 	?I\TO, 	's C/M&n_Il 	'995/- 9c,1030/,. 

/ 	P,Mn(B )/PNO 	 t KQI, 	Cs on 
1595 

6 	Sjsh Ch.R0y, 	LLBR 	's C/n... 	r','1i1O/,. c 3 l3zO/ 
PNfls.B/LIBR 	 II 	KQI 	a5 on 

1.4,95 

SiNos. 1 1 2,3 1 4,5 1 6 	missibla trnsf.:' gint, transfer 
• 	pUSS 	joIning jme. 

fl th 	SSs,rg Ivi to sp''e Iie 5t.aff under their 
• 	cono1 iined ie1y o crryout thjr prono ion order • unr 

jntjmtion 	hjs office. 

I' pr0mocion oi'dr Oro no crr id out by Cny stCffwIthin - 
15 	ys i, 	11 be.presumpd tht he is not wi11i.rig for th pro 
t:ion of' C/M 5 n-II' rx 	will b debCrrd from promotion for a 
period of one yr 5 s e1ting rule. 

Contd • .P/No.2 

9 



(B) 	Th.: following sff Er b::by 	
d 	st d 

t0 	1 V3 iflhiflGj 	fc;. 	•, 	,., 	 ' . 1 

Bh'.;::. 	C/MnII/v 	i 

	

I I 	s C/Mi 	Lu 	'xlstjng pay  fl( 	
at 'iw own r' q r 	

o
t  \/l / 
  J ' -,. 	 (, 	el 

 

Shrj BhubEns, Belmjkj,C/Ia_II/ 	j tsf?red 2c1  posd. at DTC 	 l I1 :Xitjng pa y  

Mtr Bahdur Th%a C/MaII/O 	, 	
y transferred nd 	st 	IGI 	

his 	j 	ng Pay and t his ow rqda 	
,'4, ) 	 7- • 	

,: 	 . 	 • 

Shr J8g?s 	
hrby traferr d 

• 	 POStd t BHG:  
dIfljnjstra 	 pay  atjvo gound•, 	rd 

Shj Chjny 	s C/M8flI,.I/.\i5 b:..rb tr 	 8nd 
pos 	at Ix s 	

pay and 	at hlw Own reques 	 • 	, 
Z 

• 	S1.50 &4 	''rnjssjbj  Pis 'ci iojnj.'g \'jfl1 O 	 transf i 

	

Cllyc. . 	
•: 

Thj is 	with h: aPorov1 of OM/LMG 

/ E 

••'•\ 

Lv1RJy. 11 Jp) 

• 	, 	2 ET/GI C/MaI 	L u md.i n g t  ri P d ! 
....... 

Copy forwr()d fol in:Uor ':ion 
• 	l 	

:.hough proper Chfln.1. 

	

- 2 	S S S/LMG, DMT, 	L & i\TQ 
3 SMs/LIB 	DI,CA, Mp,MGx,IcQ ITD 

C/NGC, M/GI, ?O,GI, M
IB  

TI/HIll, TI/East, TI/GI 0  

for 
N.F,RaU WaY ,LI,md Ifl  

1 
deb' hh/16495 


